
NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH

(t h r o ug h w e b- b u s e d v id e o co nfer e n ci n g p I atfo r m)

Item No.207
IA No. 423lJPRl202l

CP No. (IB)-202 19 I JPR(2020
Under Section 9 of IBC, 2016

In the matter of:

M/s Vishvajit Coal
...Operational Creditor

Versus

Bharat Potteries Ltd.
...Corporate Debtor

CoTam: HON,BLE MR. DEEP CHANDRA JOSHI, JUDICIAL MEMBER
HON'BLE MR. RAGHU NAYYAR, TECHNICAL MEMBER

Present Throuqh Video Conferencing: -

For the Operaticnal Creditor : Pranjal M. Buch, Adv.
Siddharth Bapna, Adv.

For the Corporate Debtor : Prabhansh Sharma, Adv.

ORDER

IA No.423lJPR/2021
In

Heatd Mr. Pranjal M. Buch & Mr. Siddharth Bapna, Advocates
t

Petitioner / Operational Creditor. Mr. Prabhansh Sharma, Adv. appears

Respondent / Corporate Debtor. This application has been filed

Operational Creditor for withdrawal of the Company Petition under Ru

s4-

for the

for the

by the

9t -



Insolvency and Bankruptcy (Application to Adjudicating Authority) Rules, 2016.

In the circumstances, CP No. (IB)-202191JPN2020 is dismissed as withdrawn.

S"/--

(Raghu Nayyar)
Technical Member

December 22,2021
H.M

Sd-
(DeepEhandra JosnrT

Judicial Member


